'@s per hies cwn ztatement. It has Leen st

Il TEE CEHTRAL ADMINTSTRATIVE TRIBﬁHAL, JAiPUP EEIMCH,
JATPUR
Date cf order: X3 .11.2001
OR No.77/1996
Pooren Mel Ihanka-s/o Shri Gopi Chand r/o

Zautam MNsgar,

Plct W&o 10, Tonk resd, Jaipur sk present employed on the

post of Cleener in Geclogical Zurvey of India, 15-16,

Jheiana Docongari, Jaipur.
| ..Applicant
Versus |
1. | Onion <f India through Secretar&, Ministry of
Zteel aznd Mines, Mehru Palace, MNew belhi.
2. vThe Depﬁty Direct;f 'Generél (P), Geclogical
Survey of India, 4, Chowran§99 Lane, Calcovita.

~

. The Deputy Director General, Seaslagical Survey

cf India, Western Regicon, Ja2ipuor

.« Respondents

Mr.Zhiv Fomar, counsel for the applicant

Mr. N.C{chal,vcounsel for the respondénts
cORAM: -

Hon'ble Mr., Z.F.Agarwal, Judicizl Member
Hon'kble Mr. A.P;Hagrath, Administvative Member

ORDER

Fer Hon'lkle Mr. A.P.Uagrath, Adminisirative Member

The <-asze of the applicant, whd ~ i2 a Greoup 'DY

/]

employee, ig that he hed zsppeared in the selection for the
post  of  Lower  Division  Clexrl  (LL2)  against Limited
Depavtmental Ccmpetitive Examinaticon (LDZE) ouota, whic

vd. He succeeefully cleared

1

was held cn 15-16th Jenuary, 10

the written test and was plzced at llo.2 in order of merit,

)

ted that cnly one

perscn, whe wes et E21.lc.]l in crder of merit, waes promzted




N

e
[\
.

end he has not been considered. Bcceording to him 7

vacancies of LDCs cocured in the month of September-

Netokber, 1994, but he was not given posting despite hi

W

having K heen duly selected. The respondents conducted yet

ancther examination for]the'said&post of LDT vide letter
dated 1.12.1994, Aftef .protesting against the =aid
evaminatisn the apﬁlicant ﬁimsélf appeared but failea. He
subritted & fepr-sentation cn 10.5.1995 Seeking‘ his
promotion based on hisz result in the eavlier exswmination,
kut  his requeét was turned down vide Jetter. dated
27.4.1995  (Ann.3dl). Fuyither, hiz representatiocon to the

Deputy Director General, Geclogical  Survey <of India,

Western Pegicn wae alsc  redjected vide ocorder dated

S 20,11.19%5  (2nn.AZ). The apﬁljcant has filed this OA

challenging these orders at Ann.Al =3nd Ann.AZ as sl=0

Ann,2% dated 1,122,199 Ly which nezt examinaticn for the

m

st of LDC was conducted. His prayer is thet these orders
be Juashed and respondents be directed to promcte him on

the post of LDC with 511 conseguentisl benefits.

2. We have heard .fhe learned counsel for the
rarties and alsy perused thevreply of the respondents. As
ctated hy the learned ccunsel for the respondents, the
LDZE in whirh tﬁe applicent had pessed, was conduoted only
for ocne vacency. Oncé that‘vacancy qg-t filled uﬁ, nothing
further wae required’tc e done. :‘Any varcency oocured
after that event hoas neceséerily to ke filled up by.
conducting a ffesh selection 2nd the samebhas keen déne in

this case.

3. It is nct disputed that the selection conducted



..
w

cn 15/16 Janvary, 1294 wss only for cne vacancy and this

ie a2lsc admitted by the applicant that the rerscn at

€1.M5.1 has keen posted againet that vacsncy. We do nck

find any reascon for the aprlicsent to feel aggrieved by the

acticn of the vrespondents. When <cnly c<ne vacancy was

advertised, only that vécancy ~1311d have been filled up by

that selecticn. Feor zny vacancy ooccured after that date,
it is ohvicus that s fresh. se]ectirn is reauiredv to  Lke
conducted. There is ne rule which pefmjts perscng having
qualified in the earlier eselecticn to be adineted against
vacancies which had nct heen taken inte aocccunt for the
purpose 5 that selectizn. We have alsc ncted that the
applicant parti;jpated in the nexf selecticn kut failed.
There ie no casé in favour of tﬁe applicant and this

application is totally deveid of any merit.

4. The N2 is disrissed as having nc merits with no

ﬂ,h._%@ : o \ﬁ/
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(A.P.NAGRATH) } ' 4 (8.K.AGARWAL)

Adm. Memher Jundl .Merher




